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ADVINISTRATIVE MEM RER

Mr. P.N. Jatti, Counsel for the petitioner.

Mr. N. C. Goyal, counsel for the respondents.

This CP has arisen for the allégéa‘
m,~§isobediehce of.the order dated 2.5,Zﬂﬂh'in>QA
No..v332/99,;_Reply‘4hés been filed by the
respondents. ., The learned counsel for the
x’résponaents submits. that the order of the
Tribunal has  been %ﬁlly'complieﬂ‘with. This
position is also accepted by the ‘learned
counsel  fdr the petiﬁionef; Tn view of the
. submissions made hefore us, this CP does not
sqrvivea‘and‘the_same is dismissed. Notices

issued to the contmnérs are disc¢harged.

All the MAs are also- dismissed as

having become infructuous.
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